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Decree under Order XXXVII of the Code of Civil Procedure.
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTIO!
SUIT NO. OF 19 .
- CORAM :
DATE: .
.......... reerereessesseorseecsnesssnsesenssenness PLAINTIFFE

o ettt DEFENDANT.

The Plaintiff claims to recover from the defendant the sum of rupees
e (here insert the particulars 0f claim) : .cocc..e.cvveererneseereneenee And
this suit being this day called on in Chambers for hearing and final disposal under
Order XXXVII of the Code of the Civil Procedure and upon hearing
................................. Advocate for the plaintiff and upon proof of servxce of - the
summons upon the defendant on the ... day of
....................... 19andthe said defendantnothaving obtained leave to defend this suit
under rule 3 of Order XXX VII of the aforesaid Code and upon perusing exhibits, this
Courtdoth pass judgment for the plaintiff and doth order and decree that the defendant -

do pay to the plaintiff the sum of rupees .........coevcveennnnene. for principal and mlle sum
of rupees ......oociverennnn. for interest -and the sum of ,rupees
BTSRRI SRR for costs and do pay further simple interest at
therate of .......c.ccceeeeeeeiteeeio per cent. per annumupon the said principal from the
date hereof until payment.- T DA

WILNESS  cvovenreveniiercereenreieeeseesee e seesnessase e , Chief Justice at Bombay
aforesaid, this ..............ccoceeeeveee.day of Ll 19

By the Court,

Prothdnotary and Senior Master.

* Sealer

Decree drawn on application of-
- Advocate for ................ evereees



